ate : Shri Ashish Srivastava)

Versus ' =3

' e Union of India through the Secretary,
s Ministry of Posts Telecommunication,
20 | Department of Post, New Delhi.

. 5. The Director of Accounts (Pecstal) Aliganj,

Luacknow.
ﬁ . ¢ Sr. Accounts Officer,
Office of the Director of Accounts - -

Postal, Lucknow.
..Respondents.

(By Advocate :Shri S.S5ingh)

ii ORDER

! By Hon’'ble Mr. Justice Khem Karan, V.C.

On the request of the applicant Chief Post
Master General, Iucknow is allowed to Dbe

impleaded as respondent No.4.
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2. The case of the applicant is that, in 1875

he was placed under suspension w.e.f. 25.2.1875 i
pending formal disciplinary proceedings. As a
result of these proceedings, he was punished with S|

recovery of certain amcunt from his pay but no

orders were passed for treatment of the

|
i
|
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Ln Fl.:'a 4.18 of O.A. th‘!: 'ﬂ:ﬁ :
29 3.2006 (Annuura--zj, his pay has been
m to Rs.9500.00 Prom 10,250.00. He also
mmnn in para 4.19 that by order dated
B.2.2006 (Annexure-l), the respondent No6.3, has
tried to dispute the correctness of order dated

3.2.1993, regarding regularisation of suspension
period. He says, he has given representation
dated 17.4.2006 {(Annexure-A-8) toc the respondent
No.2, requesting him to correctly fix his pay and
not to make any deduction. He has prayed for
quashing of orders dated 8.2.2006 (Annexure-A-1l),
20.3.2006 (Annexure-A-2) and 19.5.2006 (Annexure-
A-3) and also for directing the respondents not
to make any deduction pursuant to orders dated
20.3.2006 and asking them tc fix his pay at
Rs.10,500.00 w.e.f. 1.7.2005.

3. In their short reply, the respondents have
tried to say that since the suspension period
from 26.2.1975 to 20.12.1975, had already been
dealt with vide order dated 24.4.1876 (SCA-2),
S.P.O. Mirzapur had no power or occasion toc pass
order dated 3.2.1993. They say that according to Bt
earlier order dated 24.4.1976 this periocd was to

be treated as on duty for pension purposes only.
According to them, since the applicant was due to




but ﬂ:ﬁ m consent uf ?.z-um
_*'Is it fit to disposed nf inally.

.-_miuﬂon dated 8.2.2006, being impugned

in this OA as order, is a letter from senior

account officer to APMG (Staff) 0/0 C.P.M.G.,
U.P.  Circla, expressing doubt about the
correctness of S.P.O's order dated 3.2.1993,
regarding treatment of suspension period. He has
requested for necessary action in the context of
order dated 3.2.1993 of S.P.0, Mirzapur. It is=s
difficult to characterize this letter dated
8§ 2.2006 as a decision or order against the
applicant, for CPMG may not agree with S8x.
Account Officer, CGommunication dated 20.3.2006
being impugned in the OA, is noting but an

authorization for various circular under
different heads. CE G ‘) alsc not an
nrd&r’f—l.etter ted 19.5. 2006 by Sr. Account

Officer to Post Master I-Lr:zapur Pratapgarh and
Allahabad peointing out irregularities, 1in payment
_of salary to the applicant, during the periocds
mentioned therein. We do not know the response
of the post masters and the final decision in the
matter. It appears to us that the applicant has
rushed to the Tribunal, before the actual
decision in the matter. He may have reason to




He has alsc sta

and final pension is yet to be fixed.

7. In the circumstances, it seems just and
| proper to ask the respondents tc give cpportunity
to the applicant to show cause, before passing
any orders again t.. ﬁ.;m(\ :gl_)this mﬁz reduce the
fahare chances ofﬂlitigation.

B. Thus this OA is finally dispcsed of with a | § 1
direction tc the respondents, tc provide an
opportunity to the applicant gf showing cause,
before any orders/decision, affecting the

applicant are passed, in the context of
suspension pericd or fixation of salary or
payment of pension or gratuity etc. The
respondents are further directed to sanction

l
. ? final pensicn as per rules, within a periocd of
this order is produced before them. No order as

. , tc costs. m‘/ . ‘
-11..:{& L . '?

red .- Mamber-2a Vice Chairman
RKM/

; i four months, from the date a certified copy of
}




